389 P.M.B.. Comm.
Report
“That the damnd under the head
Railway  Bodrd be reduced by
Rs. 100.”

[Need to take steps to  avoid
congestion on railway platforms
ard improve the sanitary condi-
tions on all Delhi Railway
stztions (331)]

_“Tnat the demand under the head
Railvvay  Board be réduced by
Rs. & OQ.J"

[Ignoring of Scheduled Tribes
in the recruilment in the Railway
Drparfment, particularly in the
sctle of officers (332)]

_ “That the demand under the head
Constructionn of néw Lirés—Capital
and Depréciation Reserve fund be
reduced by Rs. 100.”

{Failure to construect railway
lire from Sampla, District Rohfak
to Jhajjar Tehsil of the same -dis~
trist and connect Jhajjar Tehsil
to Bahadurgarh to Rohtak dis-
trict (Haryana) (333)]

MR. DEPUTY-SPEAKER: The ecut
motiong are also before the House.

15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS BILLLS AND RESOLUTIONS

FOURTEENTH REPORT

SHRI YADVENDRA DUTT (Jaun-
pur): I beg to move:

“Phat this House do agree with He
Fourteénth Réport of the Comimitiée
on Private Members’ Bills and Re-
solutlons presented to the House on
the 15th March 1978

MR. DEPUTY-SPEAKER: The qués-
tion' is:

“That tHis House do agree with
"thé Fourteerith Reéport of the
Cothmittee on Private Members
Bills ang R”ésblutlons presénied to
e EfSuds dén the 15tH March 1978

The niotiof wus adoptéd.

s
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15.31 hrs.

RESOLUTION RE: REPEAL OF CON:

STITUTION (FORTY-SECOND

AMENDMENT) ACT AND WITH-
DRAWAL OF MISA—Contd.

MR.- DEPUTY-SPEAKER: We shall
now take up further discussion of Shri
Samar Guha’s following Resolution for
the repeal of Constifution (Forty-
second Amendment) Act and  with.
drawal of MISA; ‘

“This House recommends to the
Government to redeem its sacred
pledge, made to the people on the
historic occasion of the last Lok
Sabha Election, by forfhwith repeal-
ing the Constitution (Forty-second
Afmrendment) Act, which was passed
by Parliament under a  precarious

condition of de facto captivily
during the repressive Rule of Emer-
gency and which aimed at conspira-
torially crippling the democratic free-
dom of the Indian people and sub-
verting the basic principle of Rule
of Law in an unholy effort to per-
petuate’ a Guasi-authoritarian ad-
ministration ifr the country in abjeef
violation of tHe fundamental objec-
tive of the Indian Constitution, and
recommends further to withdraw
immediatély the Maintenance of In-
ternal  Security  Act (MISA)
which was atrociously used during the
dbove days of darKést period of
our demoéracy as the main arm of
suppression and oppression of the
people in an ugly desire to protéct
tHe personal dicfatorship of the for-
mer Prime Minister in utter defiance
of the sovereign will of the people.”

Shri Winayak Pradsad Yadav may
continue his Speech.
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